IN THE INCOME TAX APPELLATE TRIBUNAL
PUNE BENCH “A”, PUNE

BEFORE SHRI R. K. PANDA, VICE PRESIDENT
AND
MS ASTHA CHANDRA, JUDICIAL MEMBER

ITA No0.536/PUN/2024
Bhimashankar Shikshan Sanstha, CIT Exemption, Pune
Dattatray Nagar Pargaon Tarfe Vs
Awasari, Tal. Ambegaon, '
Dist. Pune — 412406
PAN : AACTB5474H
(Appellant) (Respondent)
Assessee by : Withdrawal application
Department by : Shri Keyur Patel, CIT-DR
Date of hearing : 21-08-2024
Date of pronouncement : 21-08-2024
ORDER

PER R.K. PANDA, VP :

This appeal filed by the assessee is directed against the order dated
17.01.2024 of the CIT Exemption, Pune rejecting the application for registration

u/s 12AB r.w.s. 12A(1)(ac)(vi) of the Income Tax Act, 1961.

2. The assessee filed an application dated 20.08.2024 seeking withdrawal of
the appeal for which the Ld. DR has no objection. Accordingly, the appeal of the

assessee is dismissed as “withdrawn”.



3.

ITA No.536/PUN/2024

In the result, the appeal filed by the assessee is dismissed as “withdrawn”.

Order pronounced in the open Court at the time of hearing itself i.e. 21%

August, 2024.
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